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PerroLEum Propucrs (REGULATION OF
SuppLy To ReTAlIL OuTLETS) ORDER,
1074

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
I beg 1o lay on the Table a copy of
the Petroleum Products (Regulation of
Supply to Retail Outlets) Order, 1074
(Hind: and Fnglish versions) published
in Notification No. G.S.R. 396(E) in
Gazette of India, dated the 18th Sep-
tember, 1974, under sub-section (6) of
section 3 of the Essential Commoditics
Act. 1955. [Placed in Librery. See
No LT-8445/74].

Onrpers ofF THE DeLIMiTaTioN Commis-
SION UNDER DEerLiMiTATION AcT, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): 1 beg fo lay on the
Table a copy each of the {following
Orders (Hindi and English versions)
of the Delimilation Commission under
sub-section (3) of section 10 of the
Delimitation Act, 1972:—

(1) Order No. 22 of the Delimitation
Commission in respect of the State
of Haryana, published in Notifi-
cation No. §.0. 535(E) in Gazelte
ot India, dated the 11th Septem-
ber, 1974.

(2) Order No 23 of the Delimitation
Commission in respect of the Siate
of Rajasthan, published In Notifi-
cation No. 8.0, 587(E) in Gnarette
of India, dated the 4th October,
1974, [Plaeed in Librury. See
No. LT-8446/74]).

Nortrrications, COST ACCOUNTING RE-
coRps (SuGArR) Rures, 1974 AwnD
REPORTS FTC.

THF. DEPUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on
the Table:—
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(1) A copy each of the following
Notifications (Hindl and English
verslons) under sub-section (3) of
section 67 of the Monopolies and
Restrictive Trade Praclices Act,
1969 :—

(i) The Monopolies and Restric-
tive Trade Practices (Amend-
ment) Rules, 1974, published in
Notification No, G.S R 1016 in
Guazette of India, dated the Tth
September, 1974,

(ii) The Monopolies and Restric-
tive Trade Practices (Second
Amendment) Rules, 1174, pub-
lished in Notificalion No.
G.S.R. 1017 iIn Gazeite of
India, dated the 14th Scptem-
ber, 1974, [Placed in Lilnary.
See No. LT-8447/74 ]

(2) A copy of the Cost Accounting
Records (Sugar) Rules, 1974,
(Hindi and English versions)
published in Notification No.
G.S.R. 982 in Gazette of India
dated the 14th September, 1074,
under sub-section (3) of section
642 of the Companies Act, 1956.
[Placed in Library. See No. LT-
8448/74].

(3) A copy each of the following
papers (Hindi wversion) under
-eclion 62 of the Monopolies and
Restrictive Trade Practices Act,
1969: —

(1) Annual Administrative Re-
port on the working ot the
Monopolies and Restrictive
Trade Practices Commission
for the period 1st January,
1972 to 31st December, 1972,
[Placed in Library. See No.
LT-8448/74].

(ii) Report on the working and ad-
ministration of the Monopolies
and Restrictive Trade Prac-
tices Act, 1960 for the period
1st January, 1872 to 3lst
December, 1972, [Placed in
Library. See No. LT-8450/74].
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(4) A copy each of the following
Reports (Hindi version) of the
Monopolres and Restrictive Trade
Practices Commission  under
section 62 of the Monopolies and
Restrictive Trade Practices Act,
1968: —

{i) Report wunder section 21(3)
(b) of the said Act in the
case of M/s, Vidyut Metallics
Prop Panama Private Limited
Calcutta and the Order dated
18th July, 1973 of the Central
Government thereon,

(11) Report under section 22(3)
(b) of the said Act i1n the
case of M/s. T. V. Sundram
Iyengar and Sohs Private
Limited, Madurai end the
Order dated 2nd December,
1972 of the Central Govern-
ment thereon.

Report under section 22(3)
(b) of the said Act in the
case of M/s Kamani Tubes
Private Limited, Bombay and
the Order dated the 28th
February, 1974 of the Cen-
tral Government thereon.

(aii)

{1v) Report under section 21(3)
(b) of the said Act in the
case of M/s, Gwalior Rayon,
Silk Manufacturing (Wuvg)
Company Limited, Nagda
(Madhya Pradesh) and the
Order dated the 3rd May,
1974 of the Central Govern-
ment thereon,

(v) Report under section 23(6)
of the said Act in the casa
of M/s. Macneil and Bairy
Limited, Calcutta and order
dated the 19th Februaiv, 1973
of the Central Government
thereon [Placed in Library
See No. LT-8450/T4]

(5) A statement regarding prosecu-
tion of persons found guwlty of
indulging in restrictive trade
practices, in pursuance of an
assurance glven by the Minis-
ter of Law, Justice and Com-

KARTIKA 21, 1896 (SAKA)
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pany Affairs on the 20th August,
1974 during a supplementary on
Starred Question No, 418. [Placed
m Library, See No, LT-8450,74].

Rannways Ry  Tarwr (6Tu Amor)
RuLg, 1974 UNDER INDIAN Ranways
Act, 1890

THE DEPUTY MINISTER IN THE
MINISTRY OF RAICWAYS (SHRI
BUTA SINGH). 1 beg to lay on the
Table a copy of the Railways Red
Tanff (Sixth Amendment) Rules,
1974 (Hindi1 and English versions)
published in Notification No GSR,
1060 in Gazette of India dated the
28th September, 1874 1ssued under
section 47 of the Indian Railways Act,
1890 [Placed wn Library See No. LT-
8451/74],
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